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ACT No. 10 OF 1999,
A Aet o provide for acqiisition of Jand for industrial p irpasss in Tamil Nadu.
WHE_REAS}tis axpadizn: to maka sp:':ial' provisions for ép)-)dy acquisition of
1z}1lnds ,fp; industrial purposes in the State of Tamil Nadu and for mattars connected
tharewitn .

BE it enactz} by thy Legislative Assombly of tha State of Tamil Nad1 in the
Forty-cighth Year of the Republic of India as follows:— '

CHAPTER-L.
PRELIMINARY.
1. (1) This Act may be ecallad th2 Tamil Nad1 Acjuisition of Lan’ for Indus- Shert title,
trial Purposes Act, 1997. . extent and
commenoe-
ment.

(2) It extends to the whole of ths S:ats of Tanil Nadu.

(3) Itshall c2meinto force on such date as th> Govarnment may, by notificas
tion, appoint.
2. In this Act, unless the context otherwise requires,— Definitions.

(a) “ Collector  means tha Collector of a distriot, and includss any officer
spzcifically appointed by the Government to porform the funstions of the
Coleator under this Act ;

(b) “ Government”  means the State Government;

(¢) ¢ industrial area’’ means any area deolared by the Government by.notifica- i

-tion to be an industrial aroa ; .
(d) *“ industrial estate >’ means any sita selected by the Govornment, where the
Sovarnment builds factorics and other buildings and makes them available for any

4Andustry ;

-
() “industrial purpose . includes-the starting of a new industry, oxpansion.

of an oxisting industry, the dsvelop nent of an industrial area and establishnent and :

managenent of an industrial estato;

() “land ” includss bonsfits arising out of land and things attached to the .
.earth or permanently fastencd to anything attach:sd to the earth;

(2) “ownar” includes any parson, entitled to reosive the rent of any lanad
or building, whether on his own or on behalf of himself and otbers or as an agent,
trustas, exscutor, ad niaistrator, racdiver or guardian or who would so receive the
rent or bz entitled to receive the rent, if the land or building were let to a tenant ;

(h) * person interested ” in relation to any land includes all persons claiming
or entitled to claim, an interest in the amount payable on account of ths acquisition
of that land under this Act. A person shall be deeined to b: interested in land if
ne 1s interested in an easement affeeting the land.

CHAPTER-li,
ACQUISITION OF LANDS FOR INDUSTRIAL PURPOSES.

3. (1) If, at any time, in th: opinicn of the Govern neat, any land is required Power to -
for any industrial parpases, or for any othar parpose in furtharanoe of the objects acquire land,
of this Act, they may acquire such land by publishing in the Tanil Nadu Governmnent
Gazetto a notioe specifying tha particular p1rpJse tor which such land is required.

(A Group; IV-2 Ex. (427)~la
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~ (2) Betore publishine a notice under sub-section (1), the Government shall,
call upon the ownor and ai.y other person, who in tho opinion of the Government
may be interested in such land, to show causo within such time as may be specificd
in the notice, why the land should not be acquired. The Government shall also
cause a public notice to b2 given in such manner as may be preucribed.

" (3) The Government may pass an order under sub-section (1) after hearing
and considering the cause, if any, shown by.the owner or person interested.

4. (1) When a notice under sub-section (1) of section 3 is published in the
Tamil Nadu Government Gazette, the land to which the said notice relates shall,
on and from the date of such publication, vust absolutely in the Government free from
all encumbrances p ¢

i

Provided that if before actual possession of such land is taken by, or on behalf
of the Government, it appears for the Government, that the land is no more refluired
for ti.e purpose of this Act, the Government, may, by notice published in the Tamil
Nadu Government Gazette, withdraw the land from acquisition. On the publica- i
tion of such notice the land shall revest with retrospective effect in the person from
whom it was divested on the issue of order under sub-section (1) of section 3, subject
to such encumbrances, if any, as may be subsisting at that time :

e

Provided further that the owner and other persons interested shall be entitled
to payment of an amount as determined in accordance with the provisions of secticn
7 for the damage, if any, suffered by them in conscquence of the acquisition
proceedings. ‘

(2) Where any land is vested in the Government under sub-section (1), the
Government m.., hv order, direct any person who may be in possession of the land
to surren-er or deliver possession thereof tothe Collecter or any person  duly
authorised by him in this behalf within thirty days of the service of the order.

_ (3) If any person refuses or fails to comply with an order made under sub-
section (2), the Collector may take possession of the land, and may, for that purpose,
use such force as -may be necessary.

5. Where any land has been acquired under this Act, the Government may
use or cause to be used such land for the purpose. of this Act.

P . CHAPTERIL
DETERMINATION AND PAYMENT OF AMOUNT,

6. Every owner or person interested in any land acquired under this Act, shalt
be entitled to receive and be paid an-amount as hereinafter provided.

7. (1) Where any land is acquired. by the Government under this =~ Act, the
Government shall pay an amount for such agquisition which shall be determined in
accordance with the provisions of this section.’

(2) Where the amount has been determined by agreement betlween fhe
Government and the person to whom the amount has to be paid, it shall be paid in

_ accordance with such agrecment. :

(3) Wheare no suczh agreemént can ‘be reached, the Government shall refer
the case to the Collector for determination of the amount to be paid for such acquisi-

* tion as also the person or persons to whom such amount shall be paid :

Provided that no amount excéedin'g} such amount as the Governmeht may,
by general order, specify, to be paid for such acquisition shall be determined by

*the Collector without the previoils approval of the Government ¢ii ¥¢k cfficer as

tke*Governmeht may appoint in this behalf.

- e e v ————
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ral Act
V of 1860.

(4) Notwithstanding anything contained in sub-section (3), after the case is
referred to the Collector under that sub-section, but bzfore he has finally determined
the amount, if the amount is determined by agreement between the Government
and the person.to whom the amount has to be paid, such amount shall be paid by
the Collector in accordance with such agreement. :

_(5) Befor: finally determining the amount, the Collector shall give an oppor-
tunity to every person to whom the amount has to be paid to state his case as to
the amount. v

(6) In determining the amount, the Collector shail be guided by the provi-
sions contained in sections 23 and 24 and othsr rzlevant provisions of the Land
Acquisition Act, 1894 subject to modifications that--

(a) in the said section 23, the references to the date of publication of the
notification under section 4, sub-section (1, and the time of publication of the decla-
ration under section 6 >f the said Act shall be construed as references tothe date of
publicatign of notice ninder sub-sections (2) ard (1) respectivaly of ssction 3 of this
Act ; an ,

(b) in the said section 24, the references to the date of publication of notifi-
cation under scction 4, sub-section (1) and the date of publication of the declaration
under section 6 of the said Act shall be construed as references to the date of publi-
cation of notice under sub-sections (2) and (1) respectively of section 3. of this Act.

(7) For the purpose of determining the amount—

(a) the Collector shall have power to require any person to deliver to him
such returns and assessments as he considers necessary ;

(b) the Collector shall also have power to require any perosn.k.now_n or
believed to be interested in the land to deliver to him a statement containing as far

as may bz practicable, the name of every other - person interested inthe land as co-

owner, mortgagee, tenant or otherwise, and the nature of such interest, and of the
rents and profits, if any, received or recesivable on account thereof for three years
next preceding the daté of the statement. I :

© (8) Every persbn required to deliver a return, assessment or statement Pﬂdﬁ_’,“’
sub-section (7) shall be deemed to be legally bound fo do so within the meaning of
section 175 and section 176 of the Indian Penal Code. " e

. (9) The Collector may hear expert witnesses if it be necessary to do so in any‘,&ﬂ,-».
particular.case. - c A - ‘ PR
.- +(10)- The Colléctor or any officer authorised by him in this behalf ‘shall be
entitled to enter in and inspect any land which is subject to proceedings befere him.

(11)‘ The Collector shall dispose of every case referred to him under sub-section
(3) for determination of amount as expeditiously as possible and in any case within
such time as may be prescribed. ‘ ‘

(12) Where any case is referred to any Collector under sub-section (3), the
Government may, at any stage by order in writing and for reasons to be recorded
therein, iransfer it to any other clficer, and upon such transfer, unless some special
directions ave given in the order, the officer to whoin the case is transferred, may
hear and dispose of the case from the stage at which it was transferred or the -case
may be heard and disposed cf by him de novo. '

8. (1) Any person aggrieved by the decision of the Collector or the officcr to  Relerence to

whom the case was transferred, determining the amount may, within sixty days from
the date of such decision, in so far as it affects him by application to the Collector
or the cflice r to whom the case was transferred, require that the matter be referred by
him for the determination of the Courst as defined :n tae Land  Acquisition Act,
1894 and when any such application is made, the provisions of Part I of the said
Act shall mutatis mutandis apply to furthe, proceedings in respect thereof.

(2) The decisions of the Court on" such reference and subject only to such
decision, the decision of the Collector deterniining the amount, shall be fnal.

Court.
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Provided that,—

‘ (i) no snch entry shall be made except between the hours of sunrise and
sun’setand without giving reasonable notice to the eccupier crifthere be no ocCeupier,
to the owncer of the land or building ; :

' (i) sufficient cppartunity shall in every instance be given to enable women
(il any) to withdraw from such land or building ;

_ (iii) due regard shall always be had, so far as may be compatible with the
exigencies cf the pvrpese for whichthe eptry is made, to the social and religious
usages of the occupants of the land or building entered.

14. (1) All notices, orders and other documents required by this Act or any Service of
rule made thereunder to be served upon any person shall, save as otherwise provided notices, ete,
in this Act or such rule, be deemed to be duly served,—

_ (a) Where the person to be served is a comparny, the service is effected in
hatrsl Act I accordance with the provisions of section 51 of the Ccmpanies Act, 1956;

(b) where the person to be served is a firm, if the document is addressed to
the firm at its principal place of business, identifying it by the name or style
under which its business is carried on, and is either—

(i) sent under a certificate of posting or by registered pcst, or
(i1) left at the said olace of business ;

(c) where the person to be served is a statutory public bca, or a corporation
or a society or other bedy, if the document is addressed to the Secretary, Treasurer
or other head officer of  that bedy, corporation or scciety at its principal ~ffice
and is either— .

(i) sent under a certlficate of posting or by registered post, or - |

(i7) left at that office ;

(d) in any other case if the document is addressed to the person to be Served
and—

- (i) is given or tendered to him ; or

(i) if such person cannot be found, is affixed on some conspicucts part of his
last known place of residence or business or is given or tendered - to scme adult
member of his family or is aflixed on some conspicucus part of the land or building \
to which it relates, or :

{iii) is sent under a certificate of posting or by rcgistered post to that person.

(2) Any document which is required or authorised to be served cn the owner or
occupier of any land or building may beaddressed *“the owner” or “'the cccupier”
as the case may be of that land cr building (naming that land or building) without
further name or description, and shall be deemed to be duly served—

(a) if the document so sadressed is sent or delivered in accordance with clause
(d) of sub-section (}); or _ .

(b) if the document so addressed or a copy therecf so addressed,® is given
or tendered to some pcrson on the land or building or, whcre there is no perscn on
the land or building to whom 1t can be delivered | is afilxed to semc conSpicuous
part cf the land or building.

(3) Where 2 docurient is served on the firm in accordence with this section,
the document shall be dzemed fo be served on czch pariner,
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(4) For the purpose of enabling any document to be servec. on the owner of any
property, the occupier {if any) of the property may be required by notice in writing
by the Government, to statethe name and address of the owner tnereof.

15. Every public notice given undzr this Act or any rule made thereunder shall
be in writing over the signature of the officer concerned and shall be widely
made known in the lorality to be affected, thereby affixing copies thereof in
conspicuous public places, within the said locality, or by publishing the same by
beat of drum or by advert sem2nt in alocal news paper, or by eny two or more
cf these means, and by any cther means that the officer may think fit,

16. Where any notice, orderorother document issved cr made under this
Act or 2ny rule made thereunder requires  anything to be done fer the doingof

reasonable which no timzis fised in thiz Act cr thzrule. the notive, crder or other document
time. shall spzcily a reasonable pericd of time for doing the same or complying therewith.
hnd
Penalty for 17. Any p2ison who obsiructs theentry cf a personsuthcrised under this
obstruction. Act to enter into or upsn any land or building or molests such person after such
. entry or who obstructs the lawful exercise by him of any power conferred by or
' under this Act shall, on conviction, be punished withimprisonment fora term which
[ may extend to six months, or with fine which may extend to cne thousand
rupees, or with bcth.
Bar of 18. Save as otherwise expressly provided in this Act, no Civil Court shall
Jurisdiction have jurisdictior, in respect of any matter which the Government ere or the Collector
of Civil is, empowered by or under this Act, to determine and no injunction shall be
Courts. granted by any court or cther authority in respect of any action taken or to
be taker in  pursuance of any power conferred by or under this Act.
“olector, etc., 19. The Collector and any person authorised to perform the functions under
'§ be public this Act shall be deemed to be public servants within the meaning of sertion 21
servents, of the Indian Penal Code.
Protection of 20. (1) No svit, prosecution, or other legal prcceeding shall lie against any
actiontakgn person for anything which is, in good faith, done orintended to be done in
in good faith, pursuance of ti.. Act or of any rule or order made thereunder.
(2) No svit or other legai proceeding shall lie against the Geverrment cr
the Collector or any person avthorised under this Act or any authority or off.cer
~- - = awbordinate to the Governmert orthe Collertor for any damage caused .orlikely...
fo be caused. by anything which is, in good faith done ¢pintegjded te*be done -
in pursuance of this Act or of any ruleor order made theréginder, o
) ., - . “';ﬁ : N
Land Acquisitfon 21. Save as otherwise provided inthis Act, the provisions of the Land
Act not to “Agguisition Act, 1894 shall cease to applyto any land which is required for the
apply, pufpose specified in Sudbsection (1) of Section 3 and 2ny such land shall be

Act to override

other laws. inconsistent therewith contained ir any other law for the time being in force,

or any custom, usage, or contract or decree or order of a court or cther

authority,
Application of _ 23, The provisions of this Act shall apply also to any case or ceses in
the Actto which proceedings have been started, before the commencement cf this Act, for 1
certafn rpendx'ng the acquisition of any land for any public purpose or for company under the  Central Ad
lc:.asesu: acquisi=] Land Acquisition Act, 1894 (hereinafter in this section referred tc as the said-  of 1894, §
ion. §

acquired ©

by the Government only in accordance with the provisions of this
Act, ’

7/
2. The provisions of this Act sholl have effect notwithstanding a'nythin_"g;

-y

Art) intended for industrial purpose but no award has been made by the
Collectot under section 11 of the said Act before such commencenert #s il -

(i) the notificat.on

. published wnder sub-section (1) of section 4 of 1o
said  Act, or - '

~

A

Central Ad
XLV Of 18“.

Central
of 189
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{ii) the declaration made under section § of the said Act, or

(iii) the notice given under sub~section (1) of section9 of the said Act,

‘were a notice to sﬁow—cause against the acqtﬁsitien of the land served undér sub-
-scction (2) of section 3 of this Act,

(2) Ngthing contained in sub-section (1) shall apply in refation to any
Jand unless and until after the Government has published a notice in the Tamil

Nadu Government Gazette to the effect that the said land is required for fhe.pur- -
Cay ",;- oo

_pase spzciﬁed in sub-section (1) of seclion 3 of this Act,

24, If any difficulty arises in giving effect to the provisions of t};is Act,:

“the Government may by order published inth2 Tamil Nadu Government Gazette

make such provisions nct inconsistent with the provisions of this Act as appzar
“to th2m to b2 necessary or exp:dient for the purpase of remyving the difflculty:

“Provided that no such order shall be made after the expiry of two years from the
~date of the commencement of this Act.

25, (1) The Government may make rules for carrying out all or any of the
purposes of this Act,

(2) In particuler and without prejudice to th: generality of the foregoing
_power, such rules may provide for or regulate—

(a) all matter expressly required or allowed by this Act to be prescribed ;!
rand

(b) the manner of authentication of orders and other instruments of the
«Collector,

26. (1) (a) AWl rules made under this Act shall bs publishad in th? Tamil Nadu
Governm3nt Gazette and unless thay are expressed to com? into force on a parti~
cular day shall come into force on the day on which they are so published,

(b) All notifications issued under this Act, shall unless they are expressed
-to comse into force on a particular day, come into force on the day on which they
.are published, .

(2) Bvary rule or order mide or notification issued under this Act shall,
as soon as possible, after it is made or issued, bs placed on the table of the Legis-
Jative Assembly and if, bafore the expiry of the session in which it is So placed or
the nextsession, th® Legislative Assembly makes any modification in any such rule
ot order or notification or the Legislative Assembly decides that the rule or otder
or notification should not bs made or issued, the rule or order or notification
-shall thereafter have effect only in such mydified form or be of no cffect, as the
«case m1y b2, so, however, that any such modification or ¢nnulment shall be without
p%?\;idg:te to the validity of anything previously done urder that rule or order or
motification, '

(By order of the Governor)

Power
to remove
difficutties,

Power to
make rule,

Rules, notifi-
cations and
orders to be
placed before
the Legislative
Assembly,

K. PARTHASARATHY,
Secretary to Government,

Liw Departmeat,

| A Group) IV-2 (27) =2
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. Part IV — Section 2
‘ Tamil Nadu Acts and Ordinsnces.

-

The following Act of the Tamil Nadu Legislative Assembly received the assent
of the President on the 14th March 2000 and is hereby published for general

information : -

ACT No. 2 OF 2000.

An Act to amend the Tamil Nadu Acquisition of Land for Industrial Purposes
Act, 1997, ‘

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fiftieth
Year of the Republic of India as follows: —

1. (1) This Act may be called the Tamil Nadu Acquisition of Land for Short title and

Industrial Purposes (Amendment) Act, 1999. ! commence-
. ment.
(2) 1t shall come into force at once.
Tami Nadu Act 2. In section 7 of the Tamil Nadu Acquisition of Land for Industrial Amendment of
section .

Purposes Act, 1997 (hereinafter referred to as the principal Act), in sub-section (11),
for the expression “within such time as may be prescribed’, the expression
<swithin six months from the date of such reference’” shall be substituted.

10 of 1999.

Amendment of

3. In section 12 of the principal Act, for the expression ¢‘four per cent’,
section 12.

the expression ‘‘nine per cent’’ shall be substituted.
P p

(By order of the Governor)

K. PARTHASARATHY,
Secretary to Government,
Law Department,

T

~ "PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNA!
N BEHALF OF THE GOVERNMENT OF TAMIL NADU.

(A Oroup) IV-2 Ex. (199)—)
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The following Act of the Tamil Nadu Legislative Assembly received the
assent of the Governor on the 13th October 2005 and is hereby published for

general information:—
ACT No 17 OF 2005.

An Act further to amend the Tamrl Nadu Acquisition of Land for Industrial
[ Purposes Act, 1997.

Be it enacted by|the Legislative Assembly of the State of Tamil Nadu i the
Fifty-sixth Year of{the Republic of India as follows :—

1. (1) This Act may be called the Tamil Nadu Acquisition of Land for Industrial
Purposes (Amendment) Act, 2005.

2 1t shall be deemed to have come into force on the 12th day of July 2005.

2. After section 23 of the Tamil Nadu Acquisition of Land for Industrial Purposes
Act, 1997 (hereinafter referred to as the principal Act), the following section shall be
inserted, namely -—

“23-A Delagation of Powers.—The Government may, by notification, direct
that all the powers under this Act, except the powers—

(1) to issue notice under sub-section (1) of section 3;

(<) to withdraw the land from acquisition under the first proviso to
stb-section (1) of section 4; and

(%) to make rules under section 25,

shall, subject to such condition, if ény, as may be specified in the notificatioh,
be: exercised by the Collector.”.

3. (1) The Tamil Nadu Acquisition of Land for Industrial Purposes (Amendment)
Ordinance, 2005 is hereby repealed.

(2) Notwithstanding such repeal anything done or any action taken under
the principal Act, as amen8ed by the said Ordinance shall be deemed to have been
done or taken under the principal Act, as amended by this Act.

(By order of the Governor)

L. JAYASANKARAN,
Secretary to Government,
Law Department.

Tamil Nadu
Act 10 of
1999.
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Part IV—Section 2

Tamil Nadu Acts and Ordinances

The following Act of the Tamil Nadu Legislative Assembly received the assent
of the Governor on the 30th September 2021 and is hereby published for
general information:—

ACT No. 21 OF 2021.

An Act further to amend the Tamil Nadu Acquisition of Land
for Industrial Purposes Act, 1997.

BE it enacted by the Legislative Assembly of the State of
Tamil Nadu in the Seventy-second Year of the Republic of India as
follows:—

1. (1) This Act may be called the Tamil Nadu Acquisition of Short title and
Land for Industrial Purposes (Amendment) Act, 2021. commencement.

(2) It shall come into force at once.

Tamil Nadu Act 10 2. In section 23-A of the Tamil Nadu Acquisition of Land for Amendment of
of 1999. Industrial Purposes Act, 1997, clause (1) shall be omitted. section 23-A.

(By order of the Governor)

C. GOPI RAVIKUMAR,
Secretary to Government (Legislation),
Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
Ex-IV-2—452




	1999TN10.pdf
	2000TN2.pdf
	2005TN17.pdf



